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D.- P~rkavastb_ J_ J VMI 
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Heard 1d. counsels for both sides. 

2,. 	When the matter is taken up for hearing, ld. counsel 

Mr.- ~.C. Sinha appearing for the applicant in this O.A. submits 

th. at i ithe applicant made a representation to the authorities 

agai st the enquiry report communicated to him vide order 

date4 4th December, 1998 but the respondents did not dispose 

of the same till date. So, appropriate, direction may be I 
givenl 

I to the respondents to dispose of the said representation 

with4 a time-bound period, 

Ld 0 counsel* Mr, B. Mukherjee appearing foj the respondents, 

submiis that he has no instruction in this regard from the 

,,side ~f the respondent-authorities, 

4. 	1~n view of the aforesaid circumstance ~,, we find no S . 

V 
impediment to allow the prayer of the ld. -counsel 

. 
for the 

applic~nt# Mr, Sinha. Accordingly,, the respondents are 

direct I ~-d to dispose of the rep 
. 
resentation of the applicant, 
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f any'* in acco rd an ce, wi th the rules. The disciplinary authority 

akin'q order on the is also d'irected.to pass appropriate 

same within 4 months from the date Of communication of this 

order. With these observations* the application is disposed 

of without any order as to . costs, 
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MEMBER(A) 	 D, PURKAYASTHA 
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